
6o9 Displaced persons (Compen’̂  
sation and Rehabilitation) 
Amendment Bill 

[Mr. Speaker]
the course of inter-State trade or 
commerce and to declare certain 
goods to be of special importance 
in inter-state trade or commerce 
and specify the restrictions and 
conditions to which State laws 
imposing taxes on the sale or pur­
chase of such goods of special 
importance shall be subject.”

The motion was adopted.
Slui T. T. Krishnaiiiacliari: Sir, I 

introduce* the Bill.
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REPRESENTATION OF THE PEO­
PLE (FOURTH AMENDMENT) 

BILL**
The Bfinister of Law and Minority 

Affairs (Sliri Biswas): Sir, on behalf 
of Shri Pataskar, I beg to move for 
leave to introduce a Bill further to 
amend the Representation of the 
People Act, 1950.

Mr. Speaker: The question is:
“That leave be granted to 

introduce a Bill further to amend 
the Representation of the People 
Act, 1950.”

The motion was adopted.
Sliri Biswas: Sir, I introduce the 

BilL

DISPLACED PERSONS (COMPEN­
SATION AND REHABILITATION) 

AMENDMENT BILLf 
The Bfinister of Rehabilitation (Shri 

Mehr Cliand Khanna): Sir, I beg to 
move for leave to introduce a Bill to 
amend the Displaced Persons (Com­
pensation and Rehabilitation) Act, 
1954.

Mr. Speaker: The question is: 
“That leave be granted to 

introduce a Bill to amend the 
Displaced Persons (Compensation 
and Rehabilitation) Act, 1954.”

The motion was adopted.
Shri Melir Chand Khanna: Sir, I 

introduce the Bill.

ADMINISTRATION OP EVACUEE 
PROPERTY (AMENDMENT) BILL^ 

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): Sir, I beg 
to move for leave to introduce a Bill 
further to amend the Administration 
of Evacuee Property Act, 1950.

Mr. Speaker: The question is:
“That leave be granted to 

introduce a Bill further to amend 
the Administration of Evacuee 
Property Act, 1950.”

The motion was adopted.
Shri Mehr Chand Khanna: Sir, I

introduce the BilL

PAPERS LAID ON THE TABLE 
Statement re Ordinances 

Promulgated 
Representation of the People 

(Amendment) Ordinance 
The Minister of Law and Minority 

Aifairs (Shri Biswas): Sir, on behalf 
of Shri Pataskar, I beg to lay on the 
Table a copy of the explanatory state­
ment giving reasons for immediate 
legislation by the Representation of 
the People (Amendment) Ordinance, 
1956 (No. 9 of 1956) as required vmder 
Rule 89(1) of the Rules of Procedure 
and Conduct of Business in Lok 
Sabha. [See Appendix H, annexure 
No. 28].
Displaced Persons (Compensation and
* Rehabilitation) Amendment 

Ordinance 
The Minister of Rehabilitation (Shri 

Mehr Chand Khanna) > Sir, I beg to 
lay on the Table a copy of the expla­
natory statement giving reasons for
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